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may be revalued. Not getting a reply.~~ this 

representatiQn he has nov coma up with this 
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application an 16.1.95, seeking @Es direction 

to tha respondents to produce the answer books 

which are supposadto be having manipulations 

adverse to him. The learned counsel for the 

respondents ha~rtaken a preliminary objection 

that this O.A. is -not maintainable: as Suprems 
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Higher Secondary Edmcation & Anr. Vs. Paritosh 
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